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In The Central Administrative Tribunal

Jaipur Bench, Jaipur
' MA No.l182/2001
O.A./T.A)/M.P, NOcm er calC B eobi i uid i3yl 2D Lo e
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Date of Order Orders
7.2.2001 Mr.D.K.Swamy - Proxy of Mr.Bhanwar Pagri - for applicant
in the MA & respondent in CP.
Mr.Shiv Kumar - counsel for patiticner in the CF.
o The counsel for the applicant in the MA/
o | alleged contemner in the Contempt Fetition, filez a
\;/ copy of crder dated ©.2.2001 by which it is provided
St

that the charges against the petitiocner Dr.R.K.Meena,
Sr.Medical OQfficer,CGHS, has been dropped and corders
accordingly.

do not find any

In view c¢of this crder, w2

necessity to pass an order to extend the period for
implementing the order pass2d by this Tritunal in 0.A
No.242 /35,

Therefcocre, this M.A has become infructucus

and disposed <¢f accordingly.
C.F.No.42/2001
In view <f the crdeir passed by the respondents'’

that the
Sr.Medical

department on €.2.2001, stating chargjes

ajainst the petiticner, Dr.R.K.Meena,
Officer,

Petiticn does not survive and i3 hereby dismiss=d. The

have teen dropped, therefore, tnhis Contempt

notice issusd to the allejed contemner is  hereby
discharged.

(I""‘.‘i’l') , /‘\‘/
(A.F.Nagrath) . (8.K.Agarwal)

Member (A). Member (J).




